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Heard Shri MoPoJeRay, Advocate for the 

Applicant and Shri R.C*Rath, AddleStanding 
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client is n,~)t present and 
he is unabl^ t,-) file rejo-Lr, 
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er and,the-ref3re, 4~rays 
jr furthe­r tirnw!_- L:,, filc 

__Cj)inder. He4rd. 

2i.me. grantEA as I,A~~T 
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Dt.15.4.2002 

Ld.C,Dunsel fDr the 
i. ipplicant prays for fur-
ther time to file Rejoin-
der. 

Time granted till I 	. 	1 01.05.2jO2 fDr R~FJ~31nder. 

R ~~rnT T 

Applicant's husband, who entered into 

railway service on 4,,7.1949, died prematurely on 

16.11.1958, while performing his duties as a 

Fireman, Gr-II at Khurda Road. At that time, he 

was a subscriber to Contributory Provident Fund 

(in short C -P -F *) , which was applicable to the 

Railway employees and.on his death, the benefits 

arising therefrom (CPF) were paid to the family/ 

Applicant. During 1988, a scheme for payment of 

ex gratia at the rate of Rs*150/- 
(P ~ lu S 

increment 

per month was introduced w.e.f. 1.1.1986 by the 

Railways. Accordingly the Applicant is being paid 

ex gratia every month with incremental benefits. 

Following to revision of pay of the employees 

under Govt. of India/railways employees, w.#*f. 

1.1.1996, the scheme for payment of ex gratia 

was also revised w.e.f. 1.1.1997. The minimum of 

ks.150/- was accordingly revised and enhanced to 

Ks, 60 5/- (P-iU—S increments) per month. 

In the present original Applicat ion the I 

Applicant has prayed for family pension benefits I 

and ex gratia benefits w.e.f* 16.11.1958, i.e., 

the date of death of her husband. The Applicant'A 
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husband was not in a pensionable establitent 

at the time of his death( as has been explained 

in the counter 
*)* 
and he was a subscriber to C*P*Fp 

On his death, the benefits arising out of C.P*F. 

have been pJid to the family/applicant. The s 

for grant/payment of ex gratia came into operat 

w-e-f. 1.1.1986 and the Applicant is getting the 
under 

benefits J` the said scheme* Her claim to get the 

said ex gratia benefit w#e9f # 16,11,1958 cannot 

be allowed;since the iqchleme~-';--ferzpaymeft 

ytitia- it6qlf "-camle into force weeef * 1.1.1986* 

It is the further stand of the Respondents that 

since the Applicant's husband was not in a 

pensionable establishment, which was introduced 

long after her husband's death,, question of 

granting family pension to the Applicant does not 

arise. Apart from this, the prayer of the 

Applicant is grossly barred by limitation. 

At the time of hearing the Advocate for 

the Applicant has pointed out that the enhanced 

ex-gratia, benefit.,(at the rate of Rs.61 -Lus in-

crements) per month, as introduced w.e.f. 1.11. 

1997 IA-Z: 	behng paid 6 the Applicant. 	, 
1 
0 
1 

Shri Rath for the Railways, in reply, has pointed 

out that all the Sanks ,)from which ex sratia 

benefits bwke bovi drawn by the railway employees/ 

family members of the railway employees,, have 

already been intimated by circulars to pay the 

ex gratia. at the enhanced 	rate of fts.605/= 

prim w.e.f. 1.11.1997. Shri Rath also specifically 

inted out that Khurda Zranch of State Bank of 

India, from which the Applicant is drawing her 

ex gratia. benefits, was specifically instructe by I 
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the Railways (vide communication dated 16.3.19,49) 

to pay ex 4gratia benefits at the enhanced rate 

w.e.f. 01.11.1997, To this, without entering into 

further inquirT, the Resperdents are hereby 
one of the 

directed to depute/_Welfare Officers/Competent 

Of f icer to verif y f rom Khur4a Branch of S.,B *1. 

as to whether really the Applicant is being paid 

ex gratia at the enhanced rate w-eof. 1.11*1997 

anal if the ex gratia amount at. the enhanced rate 

has not been paid to the Applicant* then the 

Respondents should take expeditious steps to iansum 

ensu.r~-., thit the !3~ , arount is paiii to the IiC 

Applicant w.e.f. 1.11.1997. preferably, within 

a period of three months from the date of 

receipt of copies of this order. 

With the observation and directionso., 

made above, this O*A- is disposed of, No costs. 
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